IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD.

D.,A.NB.289 of 1992,
Boatwuean Dated : 15.3.1805,

B.P, Ssetharamaiah,
2. B.H.V.Ramana Nurthy;

3, P.Saresuara Rag.

cosw Applicants
And

1. The Senier Divisional Signal and Telecommunications
Engineer (OL) Seuth Eastsrn Railway, Visakhapatnam.

2. B.Suryaharayana.
3. A.K.Banarjenms.

4, Shankara Rao.
5. B.!(.ijl-’.

6a Amariayya,
7. DOivisienal Parsonnel Officer, S5.E.Railuway, Wisakhapatna

e Raspondents

Coungel for tha Applicants : Sri. V.Venkataramana
Counsel for the Respsndents : Sri. N.R.Devaraj, Sr. CGSC.

CORAM:
Hen'ble Mr. A:V:Haridasan, Judicial Membsr

Hon'ble fir. A.B.Gorthi, Administrative Membar.

C@ntd:a- -2/‘-



0.A, 299/92, , Dt, of Decision : 15=03-95.

ORDER

‘As per Hon'ble Shri A.V. Haridasan, Member (Judl,) )
E

The applicants who are Group-0 employees in the 3E
Railuay working on aghoc basis aé Junior Talephone Operators,
havg in this application prayed for a direction to the respon-
dents to regularise their services as Junior Telephone
Operators with effect from 13-09-1984 with all conseguehtial
benefits. They contend that while they had gqualified in the
dapartmental gxamination for promotion towerds the departmental
vacancias, they were promotad only on adhoc basis and continued
as such, and have not bsen regular1y promoted, while pespondents
2 te 6 junior to them have been promoted as Junior Tslephons

Operators w.e.f, 15=-01-1987 by order datasd 06-04-1987,

2. The official respondents contend that the cass of thae
applicants that they gualfiad im ths departmental gxamination
is not corraect, that though they did not qualify, on adhoc basis

they were temporarily promoted for a period of 6 months, though

they werse allowed to continue beyond 6 months and that they cannot

egquate thamselves with respbndents 2 to 6 because, respondents

2 to 6were appointed against direect recruitment vacancies. The

official raspahdents however have indicated in thes reply statemant

that all the applicants have since besan regularised as Junior
Telephone Operators vide order dated 12-05-1993 touwards departé-~
mental quota vacancies on reqular msasurs on the basis of their

empanelhent for the post of JTOs.

3. We have heard learned counsel for both the parties
and MWave perused tha pleadings. The applicants cannng’as
contended by the ofFicial rsspOndenti)equaté themseglves with

the respondants? to E,as these respondents were appointed as

s0d
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Junior Telephone Operators towards direct recruitment
vacanciss, The applicants have not esstablished the cass
that they had qualified in the departmental examination
while they were promoted on adhoc basis.. Now that all of
them have been regularly appointed against departmental
quota yarcancies when such yagancias aros?’ugﬂare of the
cbnéidarsd view that the applicants should be satisfisd

and that they have no legitimatg grievance to be redressed.

4, In the result, ye find no merits in this application
and the same is dismissed, leaving the parties to bear their

ouwn costs,

- f (A.V. Haridasan)
S Mamber(Admn. - Member{3Judl.) =

P,
Dated : The 15th March 1995, Deputy ngistrarEJudl.) -
.(Dictated in open court)

Copy to:e

1. The Senier Bivisional Signal and Tolacommunications,
Engineer (OL), South Eastern FReilway, Visakhapatnam.

2; Divisicnal Personnsl Officer, S.E.Railway, Visakhapatnam.

apr 3. One copy te Sri. V.Venkataramana, advecate, 62/2RT
Saidabad ceolony, Hyd.

4: One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd,
5. . Une copy te Library, CAT, Hyd,

6. One spare cepy.

Rsm/-
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IN' THE CENTRAL ADMINIETRATIVE TRIf:N.:

HYDERABAD BENCH

THE HON'BLE MR.LA,L,V.HARIDASAN -

AND

THE HON'ALE MR.A.5.50RTHI

<1l

MEMBER{ )

ME METR(A )

DATED : ')‘73/4r .

ORDERAFUOGE MENT S

MALR PP hig,

in -

‘DA.NG; : 2544~

‘Admitted and Interim directions

Disposed of with Directions

’Z;//g;amiéééd

Dismissed as withdrawn

' Dismiysed for Default.
:.Reject d/Ordered

. N@ i‘ Br 2s to costs.
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